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the applicant atter the date of nterview On 3G.4.2G0Z
as such h& was Jdepriveu ot  an  oppGrtunity to
participata.

4, G the other hand, jeairned counsel Tar  the
respondents 5hri  Madhav Fanicrar has contended  that
the appricant was e&ariier not  Tound suitable Tor
resngagemnsnt and not attenasad the interviow
subseqgantly and has tairiy stated that, in the event
+h future the work of casua) nature 18 availabis, 7
the appliCant applied Tor the same, nis cads wouid Lé

it
()]
<
-
i o]
-3
-

(SHANKER RAJU)
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